, ‘Ld " APmethe State has joined through Cisco Webex.
Chandra, Ld. Counsel on behalf of applicant/accused Tajim
Jﬁimd thmugh Cisco Webex.

Thls is an application under Section 437 Cr. PC for grant of bail of
,accuscd wherein it has been submitted that applicant/accused has been falsely
ted and he is in JC since 06.11.2020. Ld. Counsel argued that recovery has already

effected and applicant/accused is not involved in any other case. Therefore, he should

be granted bail in this matter.

Reply of IO has been filed. Copy of same supplied to Ld. Counsel

3 ﬁctmmcaﬂy Ld. APP for the State vehemently opposed the present bail application stating

pphcant/accused has been apprehended from the spot and there are chances that
1f enlarged on bail, may commit similar offence.

L Submissions of both sides heard.

‘The applicant/accused has been apprehended at the spot. Mobile phone also
from him. Thus, prima-facie, there is evidence against applicant/accused
nvolvement in the present case. So, this court is not inclined to grant bail to the

d and the present bail application is hereby rejected.
plication stands disposed off accordingly. Copy of order be uploaded on
ourt website. Copy of order be also sent to the e-mail of SHO PS Sadar
out of the applications, reply and the order be kept for records and be tagged
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on is hereby rejected.
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F1.11.2020
Present : L.d. APP for the State
Sh. S.P. Sharma, Ld. Counsel for applicant.
Report on behalf of Dy. Superintendent, Jail No.2, Tihar 112&.‘.‘(-.iv.l'4f’.ii &
the same shows that wrong address has been mentioned on the release warrant.

Under these circumstances, Ahlmad of the concerned Court is directed’tq

fresh release warrant by mentioning the correct particulars of cas I
Application stands disposed off accordingly. Dasti copymder be gi?@ﬁ

prayed for.









